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Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described
immovable properties mortgaged/charged to the Secured Creditor, the constructive (whichever is applicable) possession of
which has been taken by theAuthorizedOfficer of Canara Bank Balanagar Branch the Secured Creditor, now being transferred
to ARM branch for follow up, will be sold on ‘As is where is’, ‘As is what is’, and ‘Whatever there is’ on 06-01-2026 for
recovery of Rs.23,24,10,188.73/- (Rupees Twenty Three Crore Twenty Four Lakh Ten Thousand One Hundred and Eighty
Eight and Seventy Three Paisa Only) as on 30-11-2025 (Unapplied Interest and bank charges applicable till date of realization)
due to the secured creditor from (1) M/s. Srivay Infra Projects Pvt Ltd, 101/A,3RD FLOOR, OPP AKSHARA BOOKS,
JOURNALIST COLONY, HYDERABAD-500033. (2) M/s. Srivay Infra Projects Pvt Ltd, Flat No 102, Bhanu Valley View
Apartments, Plot No 68, Nandagiri Hills, Rear Road, Huda Enclave, Jubilee Hills, Hyderabad, Telangana-500033. (3) Shri
Mandava Venkata Raghunath (Managing Director & Guarantor) H. NO. 8-3-231/W/42, LAKSHMI HOMES, ROAD NO
2,JUBILEE HILLS, HYDERABAD,TELANGANA-500033. (4) Smt Vemparala Lohitha (Director & Guarantor), No 14, Ground
floor, 5th cross, Balaji Layout, Bengaluru, Karnataka-560093. (5) Smt. Mandava Lakshmi Nayakamma (Guarantor), D.No.8-
294, VKV Bazar, Near Harshjini Degree College, Ongole, Andhra Pradesh-523001.

E-auction Sale Notice For Sale Of Immovable Properties The Securitisation And Reconstruction Of Financial Asets And
Enforcement Of Security Interest Act, 2002 Read With Rules 8(6) & 9 Of The Security Interest (Enforcement) Rules 2002.

Ref: 2752/ARMB/SV/2025/SN DT: 17-12-2025

Details and full description of the property :-
Lot 1: All that plot bearing No 8-2-293/82/W/91/A/2 i.e 82-2-293/82/W/91/A-Part, PTIN 1100858452 in part of Sy. No. 403/
72 correlated to TS No 5,admeasuring 666.66 Sq. Yds or 557.20 Sq. Mts situated at Banjara Hills, presently to Road No 5,
Jubilee Hills,Hyderabad,Telangana. Bounded by : East: Road, South: Open plot, West: Building under construction (as
per last available record), North: H.No. 8-2-293/C/17 on Plot No. 17, Madhuw, Vihar Sri Sangeetha Consrtuctions Apartment.

Date & time of e-Auction is on : 06-01-2026, 11:30 A.M. to 12:30 P.M.
(With unlimited extension of 5 minutes duration each till the conclusion of the sale)
The earnest money deposit shall be deposited on or before 05-01-2026 at 5:00 pm (portal https://baanknet.com)

Reserve Price: Rs. 9,69,00,000/-, EMD : 96,90,000/-, Bid Multiplies: Rs. 1,00,000/-

Reserve Price: Rs. 57,00,000/-, EMD : 5,70,000/-, Bid Multiplies: Rs. 1,00,000/-

ASSET RECOVERY MANAGEMENT BRANCH HYDERABAD (DP CODE: 2752)
MCH No 10-3-163 & 10-3-163/A, Ground Floor, Circle Office Building,

Beside Rail Nilayam, Secunderabad – 500 026
PH : 040- 27725260, 27725259. E-MAIL : cb2752@canarabank.com

Other terms and conditions: a. The property/ies will be sold above the Reserve Price. b. The property can be inspected on
any working day on or before 02-01-2026 between 10:00 Hrs to 17:00 Hrs. c. Prospective bidders are advised to visit website
https://baanknet.com and register yourself on the e-auction platform and further ensure having valid KYC documents like PAN
Card & Aadhaar and Aadhaar linked with latest Mobile number and also register with Digi locker mandatorily. For bidding in the
above e-auction from Baanknet.com portal (M/s. PSB Alliance Pvt. Ltd), you may contact the helpdesk support of Baanknet
(Contactdetails: 7046612345 / 6354910172 / 8291220220 / 9892219848 / 8160205051 Email:support.BAANKNET@
psballiance.com) d. The intending bidders shall deposit Earnest Money Deposit (EMD) of Rs. 96,90,000/- (RupeesNinety
Six Lakhs Ninety Thousand Only) for Lot 1 and Rs. 5,70,000/- (Rupees Five Lakh Seventy Thousand Only) for Lot 2 being
of 10% of the Reserve Price in E-Walletof M/s PSB Alliance Private Limited (BAANKNET) portal directly or by generating
the Challantherein to deposit the EMD through RTGS/NEFT in the account details as mentioned in the said challan &
quot; on or before 05-01-2026,17:00 Hrs. e. Auction would commence at Reserve Price, as mentioned above. Bidders shall
improve their offers in multiplies of Rs. 1,00,000/- (Rupees One Lakh Only) (Incremental amount/price) mentioned under the
column “Increment Combo” (at least select 1). The bidder who submits the highest bid (above the Reserve price) on closure of &
# 39; Online & # 39; auction shall be declared assuccessful bidder. Even if there is only one bidder who has submitted EMD
against particular property, the said bidder has to bid at least one increment above the Reserve Price in order tobecome successful
H-1 bidder. The bidder who submits the highest bid on closure of e-Auction process shall be declared as Successful Bidder and
a communication to that effect will be issued which shall be subject to approval by the Authorized Officer/Secured Creditor. f. The
incremental amount/price during the time of each extension shall be Rs. 1,00,000/- (Rupees One Lakh Only) (incremental price)
and time shall be extended to 5 minutes when valid bid received in last minutes. g. Sale shall be confirmed in favour of the
successful bidder, subject to confirmation of the same by the secured creditor. h. The successful bidder shall deposit 25% of the
sale price (inclusive of EMD already paid), immediately on same day and or not later than next working day and the balance 75%
amount of sale price to be deposited within 15 days from the date of confirmation of sale by the secured creditor. If the successful
bidder fails to pay the sale price within the period stated above, the deposit made by him shall be forfeited by the Authorised
Officer without any notice and property shall forth with be put up for sale again. i. The above mentioned balance sale price (other
than EMD amount) should be remitted by the successful bidder through RTGS/NEFT to Account No. 209272434 of Canara
Bank, ARMBranch, IFSC Code CNRB0002752. j. All charges for conveyance, stamp duty and registration, GST etc., as applicable
shall be borne by the successful bidder only. k. For sale proceeds above Rs. 50.00 Lakh (Rupees Fifty lakh), TDS shall be
payable at the rate 1% of the Sale amount, which shall be payable separately by the Successful buyer. Wherever the GST
applicable, same shall be paid by the Successful buyer as per Government guidelines. l. To the best of knowledge and information
of the Authorized Officer, there is no encumbrance on property affecting the security interest. However, the intending bidders
should make their own independent inquiries/ due diligence regarding the encumbrances, title of property put on auction and
claims / rights / dues affecting the property, prior to submitting their bid. The e-Auction advertisement does not constitute and will
not be deemed to constitute any commitment or any representation of the bank. The property is being sold with all the existing and
future encumbrances whether known or unknown to the bank. The Authorized Officer / Secured Creditor shall not be responsible
in any way for any third party claims / rights / dues. m. It shall be the responsibility of Bidder to make due diligence and physical
verification of property and satisfy themselves about the property/ies specification before submitting the bid. No claim subsequent
to submission of bid shall be entertained by the bank. The inspection of property puton auction will be permitted to interested
bidders at site on any working day on or before 02-01-2026 between 10:00 Hrs to 17:00 Hrs. n. Authorised officer reserves the
right to postpone/cancel or vary the terms and conditions of auction without assigning any reason thereof. o. For further details
V Sandeep Kumar (Name of Nodal Officer & its team CO/RO/Branch, Ph. No: 040-27725283/260 may be contacted during
office hours on any working day. The service provider Baanknet (M/s. PSB Alliance Pvt. Ltd), (Contact No. 7046612345/
6354910172 / 8291220220 / 9892219848 / 8160205051. Email: support.BAANKNET@ psballiance.com/
support.ebkray@procure247.com).
Date: 17-12-2025, Place: Hyderabad. Sd/- Authorised Officer, CANARA BANK

SALE NOTICE

Lot 2: H.No. 34-62-888/G2, Flat No G2, Ground floor with an extent of 1189 sq feet (Plinth area + common area) with
undivided and unspecified share admeasuring 34.39 Sq. yds or 28.84 Sq. mts in total extent of 689.89 Sq. Yds or 576.75
Sq. Mts in Sy. No. 233/1 & 233/4, Asst No. 1035058714, R.S Enclave Apratment, Chennakesavanagar, Ongole Town,
Ongole Municipal corporation limits, Andhra Pradesh. Bounded by : East: Open to Sky, South: Open to Sky. West:
Corridor, North: Lift & Open to Sky.

*No Known Encumbrances to the Knowledge of the Bank. However, the intending bidders should make their own independent
inquiries / due diligence regarding the encumbrances, title of property put on auction and claims /rights / dues affecting the property,
prior to submitting their bid. For detailed terms and conditions of the sale pleaserefer the link “E-Auction” provided in Canara Bank’s
website (www.canarabank.com), e-mail id: cb2752@canarabank.com or may contactChief Manager,ARMBranch, Hyderabad,
Ph.No.040-27725259 / 27725260 / 83 /85 during office hours on any working day.Mode of Auction : Online Electronic Bidding.

JMFinancial
HOME LOANS

1 Name of Corporate Person VTI Integrated Systems Private Limited
2 Date of Incorporation of Corporate
Person 11th August 2012

3 Authority Under Which Corporate
Person is incorporated /
Registered

Registrar of Companies, Bangalore

4 Corporate Identity Number of
Corporate Person U74900KA2012PTC065296

5 Address of the Registered Oice
and Principal Oice (If Any) of
Corporate Person

Registered oice: Bhoruka Tech Park,
3rd & 4th Floor, Mahadevapura Industrial Area,
Hoodi, K R Puram Hobli, Bangalore -560048

6 Liquidation Commencement Date
of Corporate Person 16th December 2025

7 Name, Address, Email Address,
Telephone Number and the
Registration Number of the
Liquidator

C. Dwarakanath
No.31, Vidya Bhavan, 3rd Floor, Rear Block, Opp.
Karanji Anjaneya Temple, West Anjaneya Temple
Street, Basavanagudi, Bengaluru – 560004
Reg. No: IBBI/IPA-002/IP-N00711/2018-
2019/12318 Email: dwarakanath.c@gmail.com
Tel: 080-41203012

8 Last Date for Submission of Claims 15th January 2026

Date : 19/12/2025
Place : Bangalore

Sd/-
C. Dwarakanath

Liquidator of VTI Integrated Systems Private Limited
IBBI Reg. No.: IBBI/IPA-002/IP-N00711/2018-2019/12318

Form A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
VTI INTEGRATED SYSTEMS PRIVATE LIMITED

Notice is hereby given that the VTI Integrated Systems Private Limited
(“Company”) has commenced voluntary liquidation on 16th December 2025.
The stakeholders of VTI Integrated Systems Private Limited are hereby called
upon to submit the proof of their claims, on or before 15th January 2026 to the
liquidator at the address mentioned against the item No.7.
The inancial creditors shall submit their proof of claims by electronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic
means.
Submission of false or misleading proofs of claims shall attract penalties.

IN THE COURT OF THE SMALL CAUSE JUDGE AT BENGALURU (SCCH-26)
CC No. 10500/2023

Between:
M/s. Poonawalla Housing Finance Ltd Having its branch office at No. 36, HM astrid,
1st Floor, JC Road, Above Axis Bank, Near Minverva Circle, Bengaluru - 560002

....Complainant
And

Rajkumar Katkuri ...Accused
PROCLAMATION FOR APPEARANCE OF THE ACCUSED

(Section 82 Cr.PC)
RAJKUMAR KATKURI,
H.No. 7 3 111 Mission Compound Jagityal - 505327 ACCUSED
WHEREAS the complainant above named has instituted the above criminal case
against the accused for the offences punishable under section 138 of the NI act and for
compensate the complaint under section 357 CRPC for the cheques issued by the
aforesaid accused cheque bearing no.017402, Rs. 20,00,000/- (Rupees Twenty Lakhs
only) drawn on Axis Bank Itd, Karimnagar Branch, before the court of the XXIV ADDL
JUDGE COURT OF Small Cause judge (SCCH-26) and has been returned to a warrant
of arrest issued by this court cannot be found, and whereas it has been shows to the sat-
isfaction that the accused above named has absconded (for is concealing himself to avoid
the service of the said warrant) Proclamation is hereby made that the said accused is
required to appear in person or through a pleader on 22/01/26 at 11.00 A.M. before the
court of the XXIV ADDL JUDGE COURT OF SMALL CAUSES AND ACJM AT
BENGALURU (SCCH-26) to answer the same
Given under my hand and the seal of the court, this 9th day of December 2025

Place: Bengaluru By Court Order
Date: 29.11.2025 Sd/- Assistant Registrar

Court of Small Causes
Bengaluru - 560 009
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